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BEFORE THE HON’BLE NATIONAL GREEN
TRIBUNAL, PRINCIPAL BENCH AT NEW DELHI
(Under Section 18 read with Section 14 of the National Green
Tribunal Act, 2010)
ORIGINAL APPLICATION NO. 269 OF 2025
IN THE MATTER OF :
Association of Fly Ash Products Manufacturers (AFAPM)
... Applicant
Versus
Ministry of Environment, Forest & Climate Change & Ors.

... Respondents

REPLY ON BEHALF OF ANSWERING RESPONDENT NO.

18/STATE OF RAJASTHAN PERSUANT TO THE ORDER DATED

18.07.2025 PASSED IN THE CAPTIONED MATTER

MOST RESPECTFULLY SHOWETH:

1. That the present Reply/Objection is being filed on behalf of the
Respondent No. 18 /State of Rajasthan in compliance with the notice
issued by this Hon’ble Tribunal on 18.07.2025 in the above captioned
matter. The answering Respondent respectfully submits as under.

2. That the present Original Application has been instituted by the
Association of Fly Ash Products Manufacturers (AFAPM), seeking
multiple directions regarding the utilization, allocation and regulation
of fly ash generated from coal and lignite-based Thermal Power
Plants (TPPs). The Application primarily challenges the Ash
Utilization Notifications dated 31.12.2021, 30.12.2022, and
01.01.2024 issued by the Ministry of Environment, Forest & Climate
Change (MoEF& CC) and the Guidelines dated 15.03.2024 issued by
the Ministry of Power (MoP), contending that the revised framework
adversely impacts Micro and Small Enterprises (MSEs) engaged in

fly ash-based manufacturing activities.
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. That, inter alia, the Applicant Association has sought directions for

mandating the use of fly ash-based products in all construction
works, deletion of the price-based proviso contained in Para B(8) of
the 2021 Notification and restoration of the earlier regime of free or

concessional fly ash supply to MSEs.

. That the answering Respondent most respectfully submits that the

issues raised in the present Application are primarily policy matters
falling within the exclusive domain of the Central Government,
particularly the MoEF&CC and the Ministry of Power. The role of

the State Government is limited to implementation, monitoring and

enforcement of the said notifications and guidelines within its

territorial jurisdiction.

. That the State of Rajasthan, through the Rajasthan State Pollution

Control Board (RSPCB herein), has taken all necessary and timely
measures to ensure effective implementation of the Ash Utilization
Notifications issued by the MoEF&CC. The RSPCB has issued
comprehensive directions to relevant departments, authorities and
construction agencies to ensure strict compliance with the prescribed

provisions relating to the use and disposal of fly ash.

. That, in furtherance of the said objective, the following significant

actions have been undertaken by the State of Rajasthan:

. Letters to Construction and Infrastructure Agencies:

It is stated that letters dated 25.04.2023 and 29.09.2025 have been
issued to all major construction and infrastructure agencies, including
the Public Works Department (PWD), Central Public Works
Department (CPWD), Rajasthan State Road Development &
Construction Corporation Limited (RSRDC), Local Self Government

Department (LS'G), Urban Development & Housing Department
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(UDH), Rajasthan Housing Board, Rajasthan Urban Drinking Water
Sewerage and Infrastructure Corporation Limited (RUDSICO),
Rajasthan State' Industrial Development & Investment Corporation
(RIICO), National Highways Authority of India (NHAI), Railways,
Housing and Urban Development Corporation Limited (HUDCO),
National Buildings Construction Corporation (NBCC), and Jaipur
Metro, advising them to ensure mandatory use of fly ash bricks, tiles,
sintered ash aggregates and other fly ash-based materials in all
construction works undertaken within a 300 km radius of thermal
power plants. True copies of the letters dated 25.04.2023 and
29.09.2025 issued to all agencies engaged in construction activities

are annexed herewith and marked as ANNEXURE Al.

. Monitoring Mechanism for Fly Ash Generation and Utilization:

An online “Ash Portal” developed by the Central Pollution Control
Board (CPCB) is operational for continuous monitoring of monthly
data relating to fly ash generation and utilization. All coal/lignite-
based Thermal Power Plants, including captive power plants
operating within the State of Rajasthan, have been directed to upload
such data by the Sth day of every subsequent month. Further, a letter
dated 12.12.2024 was issued to all Regional Officers of RSPCB to
ensure registration of all thermal power plants on the Ash Portal and
to monitor regular uploading of ash generation and utilization data by
every coal or lignite-based thermal power plant including captive
power plant in compliance with the Ash notification.

The RSPCB, vide its communications dated 25.04.2023 and
29.09.2025, has issued instructions to all coal/lignite based TPPs
operating in the State to ensure strict compliance with the Ash

Utilization Notification.
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A true copy letter dated 12.12.2024 issued by RSPCB to all the
Regional Officer is annexed herewith and marked as ANNEXURE
A2.

A true copy of letters dated 25.04.2023 and 29.09.2025 issued by
Rajasthan State Pollution Control Board to all coal/lignite based
Thermal Power Plants including captive power plant and to all
Regional Officers of RSPCB is annexed herewith and marked as

ANNEXURE A3.

. Constitution _of a  State-Level Monitoring Committee:

It is stated that, in compliance with the provisions of Para E(4) of the
Fly Ash Notification, letters have been issued by the Rajasthan State
Pollution Control Board to the Department of Environment &
Climate Change, Government of Rajasthan on 25.04.2023 and
29.09.2025, requesting for constitution of a State-level Committee to
be headed by the Chairperson, RSPCB, with representatives from the
Department of Power and one representative from the Department
dealing with the subject matter of the concerned agency with which
the dispute has arisen, for the purpose of resolving disputes between
Thermal Power Plants (TPPs) and users. A true copy of the said
letters dated 25.04.2023 to 29.09.2025 issued by RSPCB to Director
Cum Joint Secreatary, Department of Environment and Climate
Change, Government of Rajasthan is annexed herewith and marked

as ANNEXURE Ad4.

. Communication to Urban Local Bodies and Building Authorities:

Further letters have been issued to all Urban Local Bodies,
Development Authorities and Building Construction Authorities to
use fly ash-based products in their projects/activities within a radius

of 300 KM of Coal/Lignite based Thermal Power Plants in line with
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the MoEF&CC Notifications. A true copy of letters dated 25.04.2023
and 29.09.2205 issued by Rajasthan State Pollution Control Board to

all building construction projects is annexed herewith and marked as

ANNEXURE AS.

. That the answering Respondent further submits that.all major

Thermal Power Plants located within the State, are under regular
supervision of RSPCB for compliance with environmental norms and
for ensuring maximum possible utilization of generated fly ash.

Periodic inspections are being carried for the same.

. That the State of Rajasthan, through RSPCB, has issued

directions/letters to all concerned departments, thermal power plants
and construction agencies to ensure compliance with the Fly Ash
Notification, including mandatory utilization of fly ash in
construction projects, submission of monthly reports on the Ash
Portal and annual audit reporting by the TPPs. These measures are
being continuously monitored by RSPCB to ensure effective

implementation of the provisions of the Fly Ash Notification.

. That letters have been issued to all relevant construction agencies

undertaking  government-funded  projects, including public
infrastructure, housing, and road works, to ensure utilization of fly
ash and fly ash-based products in accordance with the provisions of

the Fly Ash Notification.

10.That the grievances raised by the Applicant are directed primarily

against policy-level decisions of the Central Government concerning

 the distribution, pricing, and management of fly ash.

11.1t 1s submitted that without prejudice to the aforesaid submissions, it

is respectfully reiterated that the State of Rajasthan, through its
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Pollution Control Board is ensuring compliance with the Ash
Utilization Notifications and all subsequent amendments.

12.In view of the foregoing facts and circumstances, the answering
Respondent submits that the State of Rajasthan has already
undertaken necessary and substantial measures for effective
enforcement of the fly ash utilization framework and continues to
ensure compliance with the provisions of the Fly Ash Notification
through RSPCB.

13.That the Respondent No. 18 craves liberty of this Hon’ble Tribunal
to file any further additional status report that may be required to be
placed on record and reserves its right with regard to same.

14.That the documents annexed to present reply are true copies of their

respective originals.

FILED BY:

o !
(SHIV MANGAL SHARMA) (SAURABH RAJPAL) (ADVOCATE
FOR RESPONDENT NO.18

STATE OFRAJASTHAN)

Q OFFICE:-D-291, 2ND 3 RD FLOOR,
3 e

2 T e DEFENCE COLONY

B O NEW DELHI-110024

Pt MOB: -99717 92885

E-MAIL: -advocatesaurabhrajpal@gmail.com

PLACE:NEW DELHI
DATE: 16.10.2025



163

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 269 OF 2025

IN THE MATTER OF:
Association of Fly Ash Products Manufacturers (AFAPM) ....Applicant
Versus
Ministry of Environment, Forest & Climate Change & Ors. ....Respondents
AFFIDAVIT

I, Pratibha Singh, aged about 36 years, D/o Sh. Hari Singh, working as
Environmental Engineer, RSPCB Head Office, Jaipur, do hereby and solemnly
affirm and state herein under:

1. That 1 am the Office In-Charge in the instant Reply and am well
conversant with the facts and circumstances of the case and thus

competent to swear this affidavit.

2. That I have read the accompanying reply have been drafted under my
instructions, which I have read and understood. 1 further state that the

avermants made therein are true and correct to my knowledge

3. That the Annexures filgd(l AR khe eply are true copies of their
LY

respective originals.

DEPONENT
sroreer XV TR
VERIFICATION '
. \LT‘ o)
Verified at on this the day of October, 2025.

I, the abovenamed deponent, do hereby verify that the contents of the above
affidavit are true and correct. No part of it is false and nothing material has been

concealed therefrom.

9
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8 ANNEXURFAL - -

. - 24
Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone: 0141- 2716804, 2716800 e-mail : member-secretary@rpcb.nic.in
Helpline No. : 01412716877 ‘

Ref. No. :F(P-222) Gen/RPCB/CPR /93— 29 5 Dater- 4% ) oy /z@ 23

All agencies engaged in Construction activities,
(As per list enclosed)

Subject: - Compliance of provisions of the Fly Ash notification dated 31.12.2021 issued by the Ministry of
Environment Forest and Climate Change (MoEF & CC) (Copy enclosed).

Madam/Sir, :

As you may be aware that the Ministry of Environment, Forest and Climate Change (MOEF & CC), has
issued notification dated 31.12.2021 for utilization of ash generated from the Coal or Lignite based Thermal
Power Plants. Notification specifies responsibilities of various stakeholders. As per B(1)(2) of the said
notification:- .

1. “All agencies (Government, Semi-goverament and Private) engaged in construction activities such as
road laying, road and flyover embankments, shoreline protection siructures in coastal districts and
dams within 300 kms from the lignite or coal based thermal power plants shall mandatorily utilise ash
in these activities; Provided that it is delivered at the project site free of cost and transportation cost is
borne by such coal or lignite based thermal power plants. Provided further that thermal power plant
may charge for ash cost and transportation as per mutually agreed terms, in case thermal power plant is
able to dispose the ash through other means and those agencies make a request for it and the provisions
of ash free of cost and free transportation shall be applicable, if thermal power plant serves a notice on
the construction agency for the same”.

“The utilisation of ash in the said activities shall be carried out in accordance with specifications and
guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, Central ‘Building
Research Institute, Roorkee, Central Road Research Institute, Delhi, Central Public Works
Department, State Public Works Departments and other Central and State Government Agencies”.

A list of Coal or Lignite based Thermal Power Plants is enclosed.

s8]

In view of the above, you are requested to take necessary action in accordance with the provisions of the
notification. Compliance to this effect may be submitted to this office on quarterly basis.

Encl: As above

Yours sincerely,

(T
{ ;f'?:;,‘).-»l%‘l. o
N «-"/’
(B-Praveen)

Member Secretary
ole S

Copy to foltowing for information and necessary action :-
All Coal/Lignite based thermal power plants (as per list enclosed).

0
{zﬁyvﬁ..,
Mesmber Secretary

P PR SV
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Acenmes engaged in Constru;c’tion activities/ WJeCtS

" Secretary Pub lie Works Departmem GOR,: Scor,elauat Jdipur,
2. Chief Engiveer (R) & AS, Public. Works Departretit, Neaf Jai Mahal P al;xce

B

. Hotel, I\Amah Nehru Nagar, Hasanpura, Jaipur.
. Chief Bngineer (NH), Public Wotks Department, Near Jai Mahal Pal ﬁCL Hotel,

w

~ Kamala Nehru Nagar, Hasanpura, Jaipur. :

4. Chiof Eagiieer (Building), Public. Works Department;. Nmr Jui Mahal Palace
Hotel, KamalaNehru Nagar, Hasanpura, Jaiput, R (

S,,Chmf Engineer (PMGSY), Publ ic Works. Departmr,nf Near Iax Mahal Palace
Hotel, Kamala Nehru Nagar, Hasanpura, Jaipur.

B Mapagmg Director, Rajasthan State Road DcveIOpment & Construcmon
Corporation LTD, VREF+549, Jawahat Nagar, Jaipur. ’

7. Secretary, Liocal Self Government, Rajasthan; Secretariat, Jaipur,

'8, Director Cum Sp,ec.xal Sectetary, Local Sglf . Govemment, G-3; Rajmahal
Residency, near Civil lines, Railway crossing, Jalpur. ' ‘

9. Chief Engineer, Local Self Govemiment, G-3, Rajmahal ReSJdency, near le :
lines, Railway crossing, Jaipur. TP )

10. Joint Secretary-I, Urban Development &Housmg Department,: Secretanat Jaxpur

11.Joint Secretary~II Urban Development & Housing Department, Secretariat, Jaipur,

12. Chief Engmeer, Utrban Development & Housing Department, VQVW+WV4 ;
Hudco Regional Office, Vidyut Marg, Jyo‘m Nagar, near PE Ofﬁce, Jaipur.

13. Commissioner, Jaipur Developmert. Authomy, Ran, Kishor Vyas. Bhawm, Indra
«Circle, Jawahar Lal Nehri Merg, Rambagh Jalpuv N Lt g :

HL--»14 Comutiissioner, Jodhpur Development AuthorJLy, Oppos1te Rallway Hospmlx

.. Ratanada, Jodhpuz. . ) o . 8

15. Commissioner, Ajmer Developrent Authority, Todalmal Marg, le mes

-AJmer.

16 I-Iousmg Comrmssxoner, Rajasthan Housmg Board Sector 12 M'::nsarov
Sanganex Road,Jaipur. . & . ‘ _
17. Chxe:f anmecr-l Rajasthan Housmg Board Sect01 12 Mans*xrovar ; New’ :

Sancdncr R@ad,J dlpur

- 18 ChLef Engmeer-ll Ra_]asthan Housma Board Scctor 12 Mansaro{xfair 5" New

Sangamr Road J a1pur

S ey

s Scanned with OKEN Seanher
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19. Bxecutive Director, Rajasthar, Usban Drinking Water S ewerage and Tofrastructute
~ Corporation Limited, GOR, JTaip, '

 Agencies engaged in Constructios

20. Project Di*tiiectcv‘ri— Rajasthan  Urban  Infrasfructire  Development
» Program,GOR; Tame : ) [
. 21.Managing Director, Rajasthen Staté Industeial Deéveloprient and Invesimem:
COLpOL&tIOH, Udyog Bhavyan, Tilak Marg Road; CScheme, Jaiput,
22.Divisional Railway Managel Taipur/Jodhpir/Ajmer/K cta/Biltier.

ok Chlef Engmem & Addluonal Secretaty Water Resource Department G@R
J“aupur L B : o Ty R

S 24 ‘Chief Engineer & Addumnal SGCICtZ’Lly, Command Area Deve10pmenf Jaiput,
o "25 Ch1ef Engineer Quahly Comrol Waier Resource Department GOR, T a1p11r
" 26. Chxef Enginget SWR.PD/ERCP Water Resource Department, GOR, J: alpur
|99 Chief Engineér RRB & WRPA, Waltet Resource Dcpartment GOR, Jai axpur
28.Chief. Engmeer Water Resource Department GOR, Kota
Bl Clucf Engmeer & DG IMTI Water Resource Departient; GOR, I\ota
A Chl@f Enomeer(Norlh) Water Resouxce Department GOR Hanumangaxh
”, £ Ilngmeer IGNP Water Res ource Departmcnt GOR, Blkaner

D‘epaxtment GO Iodhpur . L
) ";34 Reg10na1 Ofﬁcer, Nauonal nghway' Authonty of Indla Remonal Ofﬁce

agir, J4 aupm

 Wotks D A,artment Nieman mawm Sect0r~10 '

36 I—Iead ertex Chxef Tngxne‘or South Westem Comnnnd Mlllf’lry

th{ﬁmcﬁﬁg
SerVLce PIN- 908546 C/@ 56.APO, AT N

Scanined with OKEN Seaniher
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- Rajasthan State Pollution Control Board

i Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
ALl Phone: 0141- 2716804, 2716800 e-mail : member-sacretam@rpcb nie.n
Helpline No. - 0141-2716877

Registered Post/BEmail
Ref. No. :-F(P-222) Gen/RPCB/CPP/126-i2F Date:-2.9.03.2025

All agencies engaged in Construction activities,
(As per list enclosed)

Sub: - Compliance of provisions of the Fly Ash notification dated 31.12.2021 issued by the Ministry
of Environment Forest and Climate Change (MoEF & CC) & its subsequent amendments
dated 30.12.2022 & 01.01.2024 (Copy enclosed).

Refi- 1. Fly Ash notification dated 31.12.2021 issued by the Ministry of Environment Forest and
Climate Change (MoEF & CC) & its subsequcnt -amendments dated 30.12.2022 &
01.01.2024.

2. Thisoffice Jetter dated 25.04.2023

Madam/Sir,

In continuation to this office letter dated 25.04.2023, it is reiterated that the Ministry of Bavironment,
Porest and Climate Change (MoEF & CC), has issued notification dated 31.12.2021 & its subsequent
amendments dated 30.12.2022 & 01.01.2024 for utilization of ash generated from the Coal or Lignite based
Thermal Power Plants. Notification specifies responsibilities of various stakeholders. As per B(1)(2) of the
said notification:-

L. “All agencies (Government, Semi-government and Private) engaged in construction activities such as
road laying, road and flyover embankments, shoreline protection stcuctures in eoastal districts and
dams within a radius of 300 kms from the lignite or coal based thermal power plants shall mandatorily
utilise ash in these activities; Provided that the coal or lignite based thermal power plant has given a
notice to such agencies for making available ash to such agencies for which cost of ash and
transportation shall be borne by coal or lignite based thermal power plant™.

2. “The utilisation of ash in the said activities shall be carried out in accordance with specifications and
guidelines laid down by the Bureau of Indian Standards, Indian Road Congress, Central Building
Researeh lnstitute, Roorkee, Central Road Research Institute, Delhi, Central Public Works
Department, State Public Works Departments and-other Centml and State Government Acencxes”

A list of Coal or Lignite based Thermal Power Plants is enclosed.

In view of the above, you are again requested to take necessary action in acecordance with the
provisions of the notification. Compliance to this éffect may be submitted to this office on quarterly basis.

Yours sincerely,

Encl: As above ; ﬁ%mw
| " (Sharda Pratap Singh)
Member Sectetary D/C .

Copy to- following for infermation and necessary action :-
1. All Coal/Lignite based thermal power plants (as per list enclosed).

* @//
Mcmber Secretary of.
Mgy 4

\,\_..._— ot
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Agencies engaged in Construction activitie

s/Brojects
L Secretary, Public Works Department; GOR,. Sccremm Jatpur. ‘.‘-»_.

2. Chief Bngineer (R) & AS, Public. Works Depar
Hotel, Kainala Neheu Nagar, Hasanpurd, Jaiput.

. Chief Engineer (NEH), Public Woiks Departrient, Nez
~ Kamala Nehr Nagar, Hasanpura, Jaipur.

4 Chief Engineer (Bmldmg) Public, Works )epartment Near Lu

Hotel, Kamala Nehru Nagar, Hnsanpura, 7 aipur.

(SR

s Chief Engmcer PMGSY); Pubhc Works. Department Neat . Ial Mahal Palace

Hotel, Kamala Nehru Nagar, Hasanpurd, Jaipur.

! Managmg Director, Rajasthan State Road Devclopment & Construc’mon

Corpo:auon LTD, VRHF+549, Jawahar Nagar, Jaipur.
7. Segretary, Local.Self Govemment Rajasﬂmn, Secreta‘rlat Ia1pur
'8, Director Cum Specxal Secretaryn Local Self. Govcmment, G4, Rajmahal

Residency, near Civil lines, Railway crossing, Iaxpur

Mahﬂl Pai'a-c@ ‘

o

(_ﬂ'lCﬂt NCﬁf Ta; Mﬂhal Pdl'LCG ;

ar Jai MahalPalacb Hotel,

9. Chief Engineer, Local Self Govemment,’ G-3, Rajmahal Resxdency, near vaﬂ :

lings, Railway crossing, Jalpur. . ., . _ac

10.Joint Secretary-I, Urban Development & Housm° Department,. Secretanat J axpur

119 omt Seoretary—II Urban Development & Housing Department, Secrctanat Jaipur.

12. Chief Encmeer, Urban Devel opment & Housing Dcpartment VQVW+‘\,W4."

Hudeo Regional Office, Vidyut Marg, Jyou Nagar, 0EAr, PF Ofﬁoe  Jaipur.

13. Commissioner, Jaipur Development Authorf

« Lircle, Jawahar Lal Nehra Marg, Rambagh J: jur," p o

‘ 14.Commissioner, J odhpur Development Authomty, Opyosute Rallway Hospml

PRSI

.., Ratapada, J odhpur o

15 Commissioner, Agmcr Dcvclopmcm Authoniy,,Todarmal Marg, le me

wAJIer,

16 I—Iousmg Commxssmner, Rzgasthan I—Iousmg Beard Scctor 12 Mansarovar New

Banoancr Road,J aipur,

' Sangdncr Read Iaxpur T b

' 18 Chxef Engmeer—II Rajasthan I—Iousmd Beard Sectm 12 Ma fovar ,Ne\v

Sanganer Road Jn pur '

....

itys, :Ram. KlShOL‘ Vyas Bhawan, Indra |

17. Chief Engmeer—l ’Rajasthan I-Iousmg Board Sectm 12 Mansqrovar o Nm. ‘

. Scanined with OKEN Seariner
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sction activities/Proj ee"ts

19 E\C‘mtwc Director, Rajasthas, Urban Drinking Watst Sewers age and Inf msu aeture
‘ C,oq;m.atmn.L;_nmcd,, GQR_,. Jaipit, : :

Agencies engaged in

20.Project Director;:  Rajsthen Ulban Infrasiructire.  Development
‘ Prom:am GOR. Ta1pu1, i SR TI R ,

; " 21 Managmo Dlreotor RaJasthan State Induslml Development #nd Imesimem

22, DLVlSlonal R'ulway Mmagel J"alpuL/J odhpur/AJmer/Kota/Blkaner

23 Cmef EngmeeL & Addltlonal Secretary, W’Lt@l Resource Department 'GOR,
.Ta.lpur e b 1 Y

1

e :’24”" Shief Bngineer & A‘d&ftidhﬁi‘"fsﬂ‘eefefai‘y, C'omtﬁ}a{id Area De;\rel“opfﬁehf Tepug,
", 25 Chlef Engineer Quality C@ntrel Waier Resource Department;, GOR, Iaipux:
" 26. Chlef Engineer SWRPD/ERCP Water Resource Department, GOR, Jajpiz,
797 Chief Engineér RRB & WRPA Witet: Resoume Départment,; GOR, Jaipur, |
28.Chief Enmneer,Water Resource ‘r’tment G@R, Kota
R ChlcfEnvlneer &DG ML Water Ressurce Department; GOR, Kotd.
30 Chlef EngineerWorth), Watet Resotrce Department ‘GOR, Hanumangarh
" 3 Chlef Engmeer IGNP AWater Resource Department GOR, B1l<aner
* 32, Chief Bngifiest (West) Commiand Area'Dévelopiient, Bikanet.
'3: Chief Enrrmeer,Waier Resource epattiiert, GORY T odhput!

.34 Reglonal Ofﬁcer “Natiofial nghvvay Authomy of Indxa Revlonal Ofﬁce

; Nagar, Ja alpur
85, Chzef Engineer, Cen, al“Public Works Department Nirman Bh’m«qn, Sector-10,
. Vrdyadhar Nagar Ialpur % ; :

36. Head Quartex Ch1ef Engmeer South Western Command Mlht'uy

Engieering
Semoe "PIN— 908546 ClO 56:APO, - T e e

. Scannel With GKENSeafine



14 ANNEXURE A2
Rajasthan State Pollution Control Board ~‘" LiFE 170

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004 \fﬂ 'Egslsrtgg%fg;t
Phone :0141-27168049,2716800 e-mail : member-secretary@rpcb.nic.in
HelpLineNo. : 0141-2716877

Registered Post

Ref. No. :F(P-222) Gen/RPCB/CPP/] 7§ - 220 Date:- )2 /i 2302y

Regional Officer, RSPCB,
Hanumangarh/Bikaner/Jhunjhunu/Sikar/Alwar/Bhiwadi/
Jaipur(North)/Jaipur(South)/Kishangarh/Pali/Nagaur/
Bharatpur/Sawaimadhopur/Jodhpur/Jaisalmer/Balotra/
Sirohi/Udaipur/Chittorgarh/K ota/Bundi/
Jhalawar/Rajsamand/Banswara/Bhilwara

Sub:- Implementation of the Ash Notification No. S.0. 5481(E) dated 31.12.2021 regarding
utilization of ash of coal and lignite based thermal power plants-reg.

Ref:- Minutes of Meeting of 4™ joint committee meeting vide CPCB letter no. IPC-I//TPP/CP-
11/76/2022/6062 dated 07.11.2024.

Madam/Sir,

With reference to above, it is to inform that 4™ (joint) meeting of Committee for monitoring the
implementation of provisions of Ash Notification No. S.O. 5481(E) dated 31.12.2021 was held on
11.10.2024 through video conference. In the meeting following directions were given:-

1. Action shall be taken to ensure issuance of notices to the TPPs non-compliant with various
provisions of the Ash Notification, 2021 to caution them for further course of action by
SPCBs/CPCB, including imposition of environmental compensation on TPPs failed to comply
minimum 80% annual ash utilization targets, in near future.

2. TPPs non-compliant with the provision of minimum 80% annual ash utilization targets during
both the FYs 2022-23 and 2023-24 shall be inspected to check their overall status of compliance
w.r.t. Ash Notification.

3. MoP/CEA and concerned SPCBs shall take action to ensure installation of dedicated silos by
TPPs for storage of dry fly ash for at least 16 hours of ash based on installed capacity.

4. Implementation of "Guidelines on Design, Construction, O&M and Annual Certification of Coal
Ash Ponds, June 2023" shall be ensured by all TPPs and the annual certification report shall be
submitted annually by TPPs to concerned authorities (i.e. SPCBs, CPCB, CEA, MoEF&CC-
IRO) by 30th November every year. The annual compliance audit report shall also include the
status of submission of the annual certification report by the TPPs.

5. TPPs shall ensure that the ash is utilized only in the areas/avenues of usage prescribed in the Ash
Notification, 2021. The area of the ash ponds/dykes exceeding the prescribed limit shall be
stabilized and reclaimed with greenbelt/plantation and certified through the concerned SPCBs by
31.03.2025.

In view of the above, you are therefore, directed to ensure compliance of aforesaid directions &
other directions contained in Fly Ash Notification dated 31.12.2021 & also ensure registration and
regular uploading of ash data on the Ash Portal in compliance of the Fly Ash Notification dated



171 Rajasthan State Pollutlon Control Board ~‘" LiFE

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004 \ﬂ tﬁsfrtgrlﬁn fg;t
Phone :0141-27168049,2716800 e-mail : member-secretary@rpcb.nic.in
HelpLineNo. : 0141-2716877

31.12.2021 by every coal or lignite based thermal power plant (including captive or co-generating
stations or both).

Yours sincerely,
(Vija‘ N.)

Member Secretary /
<

Copy to:-
1. All Coal/Lignite based thermal power plants (As per list enclosed)
2. Group In- Charge, Textile/CD/PDF/Cement/Metal/Miscellaneous/Oil & Gas/HSW Group.

3. Master file
Membe% ?
Iy 4 /.
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16 ANNEXURE A3
R‘@%‘l:&"‘@m C’J

Rﬁ{ﬂ{ﬁh(ﬂrl St‘.z_:lte Pollution Control Board
mm; qu)n (cr.:h }llStlﬁ.llf‘i c)u:ll Area, Jhalana Doongri, Ja i’p’iur-?;ﬂ()?()()zl; &
wnes 01:41- 2716804 2716800 e=mail ¢ mcm[101-~s¢0|'cl:ﬂrV@rncb.nicLin
HelplineNo. : 01412716877
Qe Now SH(-222) Cen/RPCBICPE) 3P0 = |, bay Date #5/0y / 2023
‘ ate:s g7, ke

All CoslLiguts based thermal power plauts including captive power plants
(s por list enclosed) | |

Subject: = Com}?lmnce of provisious of the Fly Ash notification dated 31.12.2021 issued by the Ministry of
Environment Forest and Climate Change (MoEF & CC) (Copy enclosed)

Madam Sir.

3 \\ }“mld a;e dﬁ\rére...')ll;e Nlinisu-).'.‘.(.)I'“En?z'i‘r.cmn}cnt, Fores‘t and Climate Change, Govt. of India has
issuad nonhcauonv ated 31.12.2021 regarding utilization of ash generated from Coal or Lignite based
Trermal Power Plants. As per the said notification every coal or lignite based Thermal Power
‘»Phﬂlﬁﬂdudinil captive or co- generating stations or both) shall be primarily responsible to ensure 100
percent utilization of Ash (fly ash and bottom ash) generated by it in an eco-friendly manner which include
fallowing eco-friendly purposes namely:- :

(i) Ely ash based products viz. bricks, blocks, tiles, fibre cement sheets, pipes, boards, panels;

(i} Cement manufacturing, ready mix concrete; ‘

(i) Construction of road and fly over embankment, Ash and Geo-polymer based construction material:

(iv) Construction of dam;

(v) Filling up of low lying area,

(vi) Filling of mine voids;

(vii) Manufacturing of sintered or cold bonded ash aggregate:

(viii) Agriculture in a controlled manner based on soil testing:

(ix) Construction of shoreline protection structures in coastal districts,

(x) Export of ash to other countries;

(i) Any other eco-friendly purpose as notified from time to time.

Further, as per the notification, Thermal Power Plants are required to take following actions:-
1. To upload monthly information regarding ash generation and utilization by 5™ of the next month
on the Central Pollution Control Board (CPCB) Web pottal.
2. To get conducted compliance audit for ash disposai by auditors, authorized by the Central
Pollution Control Board and submit audit report by 30" November every year.
3, To submit Annual report in specified format to the State Board and CPCB by 30" April.
In view of the above, you are directed to submit compliance of the notification dated 31.12.2021 as
abo_‘ve to the State Board by 30.04.2023.

Encl: As above :
Yours Sil]ﬂel)’v‘

(e
(B.Plfflﬁf;ll)
Member Sccretary

‘ OI.CA%"L"

@if,} Scanned with OKEN Scanner
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£ ;
Copy to following for information and necessary action i»
arge, HBC/Mines & SCMG-DS & Legal/CD & PDF/Planning/Hazardous Waste
& 1EC/BMW/Solid & E-waste/PCV,

. The Group In-Ch
Cell/Textile & Liquid W
Complaints.Grievances, V P & EC
Regional Officer, RSPCB,

Hanumangarh/Bikaner/Jhunjhunu
Naga‘ur/Bharafpur/Sawaimﬁdhopuy_/l‘od1_1_ant/;laisaImer/

Aste/OGM/MUID/Training Project
Compliance/ RT1 Cell, RSPCB, Jaipur.

di/Jaipur(North)/Jaip ur(South)/Kishangarh/Pali/
Balotra/Sirohi/Udaipur/Kota/Bundi/ Chittorgarh/

18]

[Sikai/Alwar/Bhiwa

Jhalm\far/Rajsmnand/B.answara]Bhiﬁ]lwara. m[
Mem"oe/r Secretary
ole T e
E
B

ik

ﬂg Scanned with OKEN Scanner
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_List of Captive Power Playits bas

1] erta;  District-

; Chlttorgarh

; Nlmba hera, T.é;hsiil

ra , Tehsil Nimbahers|

‘1ya‘,' Tehsil  Nimbahera|

et Chlttorgarh

Vll lage Putholi Tehisil & stmct Chlttorcarh

! Village Putholl Tehsil & Diswict Chtorearts |

VIll‘ét"e‘ Mohanpurab Tehs11 Kotputh D1str1ct
Jaipur .

33 iM/sAmbuja Cements Limited, PO: Rabriyawas, Tehsil. ]aitéﬁ;ih, District:
| Pali, Rajasthan- 306709 ‘

14 |M/s Ambuja Gements Limited, PO: Rabriyawas, Tebsil. Jaltaran, District
Pali; Rajasthaii- 306709

15 |MJs Shree Cement Ltd, - |Captive Power Plant, Vill a;e Raé, Tehsil:|
: ; : |Jaitaray; Dist:Pali=306107 (Ra]asthan)

"16 |Mijs Nuvoco Vistas Corporation Ltd,  [Vill-  Nimbol,  Teh- ]agﬁi“catfax’i,' Dist.
‘ Pali(306308)

17 M/’S J-K. Lakshmi CementLtd, Village —‘]ayl\aypura'm Teh. — Pindwara,
Distt~ Sirohi/(Rajasthan) 307019

18 |M/sUltraTech Nathdwara Cement Ltd,,

5 i ahsaia oL

20 'IVI/S Shriram Fertiliser s& Ch«.mxca]s, Shriram: Nacrar, I<ota. 24004 Ladp ‘L'é, Kota ;

91 M/s S;}lifir‘féi-m " Rayons (A unic of BeM Sh‘rxr{am’ Nagar,. Ladpura; Kota (Raj.)
Sheiram Ind. Ld)

22 | M/sAGE Cement Led, Lakheri, Tehsil: Indergarh, District; Bundi
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19

(M5 ROWM Limited (TPP Urbe<l) |

i Dlstrlct- Banswara

26

My/s RSWM Limited (TPP Unit 1)

LN] Nagar, Village- -Mordi, Teh51l~Ghatol

[ /s Banswara Syntex Limited {(TPP Unit -
I

‘M/s Bansw: a::Syntex Lumted [TPP Unit =

[SRE Limited

~|¥i/s Hindustan Zine Led, (Zawar Mines)
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Station

6 Mfs Suratgarhi ‘Supeér ‘Thermal Power|Tehsil- Suratgarh; o.ist‘r"“ict-Sh“ri‘iGéa‘g{air‘iég,a'r
Station(Unit:6)

7 |Mifs Suratgarh Super Thermal Power|Tehsi-Suratgarh; ‘Dfi'svtri’c‘t-s‘t"[rf@anﬁnqgé’(‘

1

est|Village- Bhadresh; District- Barmer

Vest]Village=Bhadresh, Distict- Batmer

Village= Bhadresh; District- Barmer

&6

11 |M/s ISW energy Ltd(Old; namel Raj West \‘/‘i’llajge; Bhadresh, Di“s.tﬁ:ct.-.éérmer
JUnit788

1% /s Thermal  Poweér|Motipura, Tehsil:Chhabra, District-Baran

Thermal  Power|Motipura, Tehsil-Chhabra, District-Baran

Thernal  Power|Motipura, Tehsil:Chhabia, Dist

Thermal  Power|Motipurg, TehsikChHhat Sdran

Thermal 2, Tehsi-ChRabta, DStict-Baran

halarapatan, District-Jhalawar

Thermal  Power|Sakatpura, Tehsil-Ladpure, District-Kota

{station(u

strict-Kota

adpura; Di

Super
IStation(Unit:3&4)

18 IMfs Kota “Power Sﬁkét‘;ﬂ:ﬁ'ﬁé;;l'éﬁ‘sjl.

20 [W/s Kota Super Thermal Power|Sakatpurs; Tehsi-ladpura, District Kot
{station(Unit=5) '

2L (Mfs Thermal Power

2 Thermal

Power

3 sffict-Bavan

24 Koleyat; District-Blkaner | 4

25 |M/sNeyveli Lignite Corporatior Lidi{Unit{Barsingsar, Districv-Bikaoer iR
1y :

26 |M/siNeyveliLignite Corporation Ltd:{Unit|Barsingsar, District-Bikaner
42,

27 [Mfs Giral lignite Thermal Povier|Girsl Tekisil-Sheo, District: Barmer
Project{Unit1) ‘

28 |M/s Giral lignite Thermal Power|Giral, Tehsil-Sheo, District-Barmer
legtlunit-2). ‘
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- Rajasthan State Pollution Control Board
i Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
X~ 4 Phone: 0141- 2716804, 2716800 e-mail : member-secretary@rpeb.nic.in
S Helpline No. : 0141-2716877
Reg ex ed Post/Email g
Ref. No. :F(P-222) Gen/RECBICPR/ 123 ? Date:- 2.9} 63 frens

All‘:Coal/Lxgmte based thermal power plauts including captive power plants
(A per list énclosed)

Sub: - Compliance of provisions of the Fly Ash noti:f'*a.‘ca.tionl dated 31.12.20‘21 issued by the Ministry of
Environment Forest and Climate Change (MoEF & CC) & its subsequent amendments dated
- 30.12.2022 & 01.01.2024 (Copy enclosed).

Refi- 1. Fly Ash notification dated 31.12.2021 issued by thé Ministry of Environment Forest and Climate
Change (MoEF & CC) & its subsequent amendments dated 30.12.2022 & 01.01.2024.
2.This office letter dated 25.04.2023.

Madart/Sir,
In continuation to this office letter dated 25.04.2023, it is reiterated that the Ministry of Environment, Forest

~and Climate Change, Govt. of India has issued notification dated 31.12.2021 regarding utilization of ash

generated from Coal or Lignite based Thermal Power Plants. As per the said notification every coal or lignite:

based Thermal Power Planf(including captive or co- generating stations or both) shall be primarily responsible:to

ensure 100 percent utilization of Ash (fly ash and bottom ash) generated by it in an eco-friendly manner which

include following eco-friendly purposes namely:-

(1)  Flyash based products viz. bricks, blocks, tiles, fibre cerment sheets, pipes, boards, panels;

(it} Cement manufacturing, ready mix concrete;

(iii) Construction of road and fly over embankment, Ash and Geo-polymer based construction material:

(iv) Construction of dam;

(v) Filling up of low lyirg atea,

(vi) Filling of mine voids; "

(vii) Manufacturihg of sintered or cold bonded ash aggregate:

(vili) Agriculture in a controlled manner based on soil testing:

(ix) Construction of shoreline protection structuses in coastal districts,

(x) Export of ash to other countries;

(xi) Any other eco-friendly purpose as notified from time to time.

Further, as per the notification, Thermal Power Plants are required to take following actions:-
1. To upload monthly inforination regarding ash generation and utilization by 5" of the next month on
‘the Central Pollution Control Board (CRCB) Web portal.
2. To get conducted compliance audit for ash disposal by auditors, authorized by the Central Pollution
Control Board and submit audit report by 30" November ‘every year. :
3. To submit Amwual report in specified format to the State Board.and CPCB by 30™ April.
In view of the above, you are again directed to submit compliance of the notification dated 31.12.2021 as
above to the State Board by 15.10.2025.
; . | Yours sincerely;

Encl: Asabove & {’,@ »

(Sharda Pmiaﬁﬁ
Member Sccremryr /
MLeRg
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~ Rajasthan State Pollution Control Board
Headquarter, 4, Institutional Atea, Thalana D@onou Jaipur-302004
Phone: 0141- 2716804, 2716800 e-mail : member-sectetary@rpcb.nic.in
Hel pline No. 01412716877

Copy to following for information and necessary action i~

1. All Group In-Charge, RSPCB, Jaiput.

2. Regional Officer, RSPCB, ; :
Hanumangarh/Bikanet/Jhunjbunu/Sikar/Alwar/Bhiwadi/JaipurQNorth)/J aipur (South)/Kishangarh/
Nagaur/Bharatpur/ Sawaimad hopurfodhpur(Urban)/Jaisalmer/Balotra/Sirohi/Pali/Udaipur/Kota/Bundi/
Chittorgarh/Thalawar/Rajsamand/B; answara/Bhilwara/Behror/Jai pur(City)Jodhpur(Rutal).

C»’ pami
Member Secretaxv Bl
r,? o .ﬂ% Nen



179

23

_ List.of Captive Power Plants based on Coal/lignite

| Village-Gotan,

“Tehsil-Merta,  District:

Nagaur

; ‘j,’V“llace Astyapuram, Tehsit & Dlsant
Chltt@rvalh ‘

Chlttorc -', :

s K - Cement Works, Manzrol (25 M)

Village- Mancrro 1, Telisil Nlmbahera District
|Chittorgarh

M/s]R.C ement:Wo.r‘ks,u (22 MW)

Tehsil

Nimbahera,

Nimbahera District

“Tehsil Nimbahera|

'y DlSII‘LCt Chilttorgarh

lage‘ Ras olpura ., Tehsx] Nxmbwhera

) |Village Bhawaliya, Tehsil Nihﬂbéhéﬁa

District Chittorgarh

c|Village Putholi Tehsil & District Chlttoraarh

11

M /é HZL, (100 MW CPP) chand,
smelter

c[Village T |

12

M/s Ultratech Cement Ltd (Ketput;h
| Cement Works)

VIiI‘aéc 'M‘Q’,,Banpur‘a; T.éhsilﬁo‘tpdﬂi Dlstrlct :
Jalpur

iM /s Ambuja Cements leued

PO: Rabriya»\ras Tehsil. Jaitaran, District:
|Pali, Rajasthan- 306709

14

. gM /s Ambuja G‘eﬁm'entsl;tmltedg

PO: Rabriyawas Tehsnl Jaitaran, DlS'tI‘lCt

15

M/s Shree Cement Ltd,

B Pali; Raja ha

' ]éitaran,‘stt;P‘ah 306107 (Ra;asthan)

Plant; - Vxlla;ez‘Ras Teh31

16

|M/s Nuvoco Vistas:Corporation Ltd,

Vil Nxmb'ol
1Pali(306308)

Teh- la‘x_tamau, .DlS;t':

1z

TMJS K Laksbm Cement Led,

Village - Jaykaypuram, Teh - Pmdwqra,
Distt—Sirohi (Rajasthan) 307019

18

M /s UlgraTech Nathdwara Cement: Ltd, -

Ad ."-a Naorar, Tehsnl =i Pm Wara, Dlstrlct -

15

/s Mangalam Cement Ltd._

20

M /s Shriram 'E.‘jc_:rtili'sers_&;Chexmi‘caﬂ‘s; |

Shriram Nacar, Kota~3‘24‘004 Ladpura, Kota

"3

M/s Shrlram ‘Rayens (A it of BeM
Shgiram Ind. Ltd)

Shritam Nagar, Ladpura, Kota (Ra))

Lakheri, Tehsil: ndergarh, District: Bundi




24

Thi/s Shree Cement Limited,

' AAandhen Deon, Masuda, mer )

/5 Indta Cement Limited, *

“Wajvana Tehsik Garh,

Ze-Mordi, Tehsil-Ghatol,

26

/s RSWM Limited (TPP Unit <11)

TehsﬂGhatol

57

|M/s Banswara Syntex Limited (TPP ‘Uni‘y; ¥

“[M/s Ultra Tech Cement Ltd, (Unit- Birla]
|White) . '

M/s Sangam (India) Ltd, (Yarn Dyemc and

‘ Demm Fabric/ Textlle Process Hause)

‘SRE Limited

T
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G nga na

oth, Districe-Shri Ganzanagar

Tehsil- Suratgarh, District-Shri Genganagar

Ifage=Bhadresh, District-Barmer.

&Zil,l‘a'ge‘*gha}dré%

" District-Barmér

JSW energy Ltd(0ld narme &

est|Village~Bhadresh;. District-Barmer

Village- Bliadresh, District-Barmer

al  Power

Motipurs; Tehsil-Chhabra, DistrictBaran

Thermal

ra, District-Baran

Thitrnal — Pouer

Mictipuira, Tehsil:Chiabira, District-Batan

Thermal  Poiwer

Motipura, Tehsil-Chhabra, Bistrict-Baran

“Thermal

3, Telisil-Chlabra, District-Barin

halarapdtan, District-dhzlawar

r Therrdal, Power|

I-Ladpuyra; District-Kots

‘ Th mal’

“Pawer|Saka

sLadpurd; District-Kata .

f

Thedmal  Power

Sakatpura, Tehsil-Ladpiira, District:Kota

Thermal  Power

Sskatpurs, Tehsil-Ladputa, District-Kota

Co

SakEtpura; Té.hsflﬁtg.q pura; District-Kota

23,

aran

24

strict-Bikanek

25

M/sNeyveli Lignite Corporation Ltd:(Uni
l) 3

8arisingsar, District-Bikaner

26

[M/sNeyvel Lignite Corporation Ltd{Unit

2),.

Barsingsar, District:8ikaner

i

sil-She; District-Barrmer

28




26 ANNEXURE A4

Regis oo

Rajasthan State Pollution Control Board
Headquarter, 4, Institutional Area, Jhalana Doongyi, Jaipu’r~30’)0'04
Phone: 0141~ 2716804, 2716800 e-mail : member- seme‘raw@mcb nic.in

Helpline No. : 01412716877

Ref. No. :F(P:222) Gen/RPCB/CPP/ /6 # . | Date:- @5/ oYy / 2023

Ditector euint Joint Sectétary,

Departiment of Bavironment & Climate Change,
Government of Rajasthan,

Secretariat, Jaipur.

Sle]LQL - Compliance of provisions of the Hy Ash notification dated 31.12.2021 issued by the Mmlstry of
Environment Forest and Climate Change (MoEF & CC) (Copy. enclosed)

Sir,

As you may be aware that the Ministey of Environnfent, Forest and Climate Change (MOEF &
CC), has issued riotification dated 31.12.2021 for-utilization of ash generated from the Coal or Lignite based
Thermal Power Plants, Notification specifies responsibilities of various st'xkeho}dzrs The Para E(4)of the
said notifieation states ds under:- o

“Forthe purpose of resolving disputes between thermal power plants and users of ash or manufacturer of ash
based products, the State Governments or Union territory administration constitute a Committee within three
months from the date of publication of this notification under the Chairman, State Pollution Contro} Board
(SPCB) or Pollution Control Committee (PCC) with representatives from Depaatmcnt of Power, and one
representative from the Department which deals with the subject of concerned agency with which dispute is
made”. :

In view of the above, you are requested to constitute a committee under the chairmanship of
Chairperson RSPCB having following members:-
1. Seeretary Department of Power or his nominee.
2. Secstary concerning Department or his hominee

"Encl: Asabove

Yours sincerely,
i\"
u}u“f“‘\l

(B @ravgén)
Member Secretary

= t C‘-cf}'_?g’?mv———-—‘
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o

Rajasthan State Pollution Control Board
o j Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004

Phone: 0141- 2716804, 2716800 e-mail : ‘me‘mb‘er-secretary@rgcb;rﬁc.?In
Helpline No. : 01412716877

Registered Post/Email o
Ref. No. :F(P:222) Gen/RPCB/CPP/ } 3F Date:- 99.04,2025

Director cum Joint Secretary,
Deépartment of Exivironment & Climate Change,
Goveriment of Rajasthan,
Secretariat, Jaipur.
Sub: - Compliance of provisions of the Fly Ash netification dated 31.12.2021 issued by the Ministry
of Environment Forest.and Climate Change (MoEF & CC) (Copy enclosed).

Refi- 1. Fly Ash notification dated 31.12.2021 issued by the Ministry of Environment Forest and
Climate Change (MoEF & CC). :
2.This office letter dated 25.04.2023.

Sir,

[n continuvation to this office letter dated 25.04.2023, it is reiterated that the Ministry of Environment,
Forest and Climate Change (MOEF & CC), has issued notification dated 31.12.2021 for utilization of agh
generated from the Coal or Lignite based Thermal Power Plants. Notification specifies responsibilities of
various stakeholders. The Para E(4)of the said notification states as under:-

“For the purpose of resolving disputes between thermal power plants and users of ash or manufacturer of ash
based produets, the State Governments or Union territory administration constitute a Committee within three
months from the date of publication of this notification under the Chairman, State Pollution Contro! Board
(SPCB) or Poliution Control Committee (PCC) with representatives from Department of Power, and one
representative from the Department which deals with the subject of concerned agency with which dispute is
made”.

In view of the above, you are again requested te constitute a committee under the chairmanship of
Chairperson RSPCB having following members:-
1. Secretary Department of Power or his nominee.
2. Secretary concerning Department or his nominee

Yours sincerély,

Encl: As-above
‘ (Sharda Pratap Singh)—
Member Secretary



28 ANNEXURE A5

Regiisw epb Je3

Rajasthan State Pollution Control Board
Headquarter, 4, ,Iiystitutiox]al, Area, Jhalana Doongri, Jaipur-302004
Phone: 0141- 2716804, 2716800 e-mail : member-secretarv@rpeb.nis.in

Helpline No. : 01412716877 |

Ref. No. :F(P-222) Gen/RPCB/CPP/ fo5~ L6¢ Date:- oﬂr/? ‘//202 3

All Building Construction Projects

(As per list enclosed)

Subject:~ Compliance of provisions of the Fly Ash notification dated 31.12.2021 issued by thé Ministry of

Environment Forest and Climate Change (MoEF & CC) (Copy enclosed).

Madam/Sir,

As you may be aware that the Ministry of Environment, Forest and Climate Change (MOEF &

mCC), has issued notification dated 31.12.2021 for utilization of ash generated from the Coal or Lignite based
Thermal Power Plants. Notification specifies responsibilities of vatious stakeholders. As per B(8)of the said
notification:-

“ll building construction projects (Central, State and Local authorities, Govt undertakings, other Govi.
agencies and all private agencies) located within a radius of three hundred kilometres from a coal or lignite
based thermal power plant shall iise ash bricks, tiles, sintered ash aggregate or other ash based products,
provided these are made available at prices not higher than the price of alternative products”.

A list of Coal or Lignite based Thermal Power Plants is enclosed.

In view of the above you are advised to utilize ash bricks, tiles, sintered ash aggregate or other

ash based products for your projects/activities within 300 KM of Coal/Lignite based Thermal Power Plants.

Encl: As above

Yours sincerely?

. .
(B.rmn)

Member Secretar

Copy to following for information and necessary action -

1,
2

GIC, HBC to issue directions to all such other developers/Building projects/Colonizers.

Regional Officer, RSPCB, : ‘ 5
Hanumangarh/Bikaner/Jh‘unjhunu/Sikar/Alwar/Bhiwadi/Jaipur(Nonh)/Jaipur(South)/Kislmngarh/Pal1{
Nag’aur/Bharatp‘ur/Sawaimédho]:ur/'.lodhpur/.laisalmcf.r/Balotra/Sirohi/U‘daipur/C.hittorg‘arh/Kota/B'un'd‘l/
Jhalawar/Rajsamand/Banswara/Bhilwara to issue directions to all such - other developers/Building
projects/Colonizers under your jurisdiction.

MemberSecietary
ol At

: Scanned with OKEN Scanner
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- L1, Beetetary, Public

Wotls Depatiment, GOR, Soe
(R) & A8, Publie Works Deprt

2. Chisf Bngineer ment, Near Jai Malral Palage

Hotel, Keamala Nebru Nagar, Hasanpua, Jaipur, .
Chief Enpineer (NT]), Public Wotks Department, Wear Jai “vlahal Tv’oﬁaw

. Hotel, Kamnala Nehru Nagar, Haganpura, Jaipus. ;

4. Chief Engineer (Building), Public Wotks Department, Near Jai MahaT
“Ralace Hotel, Kamala Nebru Nagar, Hasanpuys, Jaipur. ,

5. Chief anm eer (PMGSY); Publm Wotks Department, Neay Jai Mahal Palace
-+ Hotely Kamala Nehtu- Nagar, Thsanpura Jeiplir, .o, ad G,

6. Managing Director, Rajasthan State Road Devclopment & Consfructxon
.- Cotporation LTD, VRHF+549; Jawahar Nagary adpurs- L

7. Secretary, Local:Self Government; Rajasthan, Secretariat, Jaipur,

8. Director. Cum' Special Secreia!.y, Isocal Self Goys,mment -3, ‘Rajmahal
Resaldenoy near Civil lines, Railyway, Crossing, J’axpur S & |

9. Chief Bngineer, Local Self Governmernt, G-3, Rajmahal Resxdcncy, near
Civil lines; Raﬂway erossing; Jaipur.

10.Joint Secretary-I, Urban Development & Housing Department Seoretamat
Jalpur. . Ny 1Y ‘ g

+od: aipurs,

PR Sl
# BHENE 53

:IZ.Chil‘egf Enﬁme-ér ’-‘Ur‘ban )evelopment
Ofﬁoe, Jaipiir;

lS,Comxmssmnerw Jarp‘ur ~D‘evelopmen‘t Auth‘Ority, Ram Klshor Vyas Bhawam "
Indra Circle; Jawaharil .,Nchm Marg, Rar bagh, Jazpm,
14.Cominissicnes, - Jodhpur Develoy it .

‘\*t‘r@y‘ nr
' Hespital; Ratanada, Jodhpur, -

15 Commissioner, Ajgaer )evelopmem Authorliy, Tod'umzeﬂ Ma;pg, CWll 'L‘in}ggm
o, AJEACE ;

‘ StannethhDKENSca Hher
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Avencles erigaged i

16 Housmrr Commissionsr, Rejasthail IIousmg Board, Sector 12 Mamamvczr

New Banganer Road;Taipur,
17.Chief ]311gmeer-1 Rajasthiany: I:Ieusmar Bo#rd; Sectm 12 ‘Mansarovar | New
Smcanel Road,Jaipl. PR g P e
18.Chief En<>1nee1~II Rajesthan Housing Board, Sector 12, Mansawva:n New
Scmbanel Road Jaipiix: et £ S T \ :
19.Bxecutive Directoly Rajasthan Urbah ‘Dridkihg” “Water SeWelage and
. - Infrastructive-Corpotation’ LmutecL GOR, Jaipur: h
70.Project’  Director, “Rajésthans Utban . Infrastfilbtuie" Dex‘zélie‘pm‘erft .
S :31??1<bg‘i*anu?,GOR;3Taipur; : ‘ ‘ "
21,Managing Director, Rajasthar State-Industtial Development and Investment
_ Corporation; Udyog lhawan Tllak‘\/la:rg ‘Road; C'Scheme, Jaipur: -
292 Divisional Railway: Manaver, Ialpm/Jodhpur/Ajm er/Kota/Bikaner.

- 23.Chief B ngmeer &-Additioral Secreta:y, Watm Resoutee. Depal‘tment GOR,
- WA GO R S R S T BT P
_24 Chief Engmeer & Additional Secretaly, ‘Commeénd” Area Devebpment
= Haipus s P s ot ol SR 0 4 A
25. Chief Engineer Quahty Contlo] Water Resource Department GOR, Ia1pur
516, Chifef Bugineds'SWRPD/ERCP, Water Resource Department, GOR, Jalp‘ur i

8% Chxef BngmeerRRB & WRPA, Water Resouree Department GOR T4 alpLIr -
+ +.28,Chief Engmeer Water Resource: Department GOR, Kot ' syt
| i 29 Chlef Engmeer &DGIMTL Water Resout ce’Depaerent, GOR Kota:

p 30 ChIefEngmem(North) Water Resomce Department GOR1 Hanum'mcfuh

1B, Nl'meand ngar, Queens Rmd Venshah ngu, J 'upm

3 35, Ch1ef Engmeer, Conua Pubhc Wnl\‘s Dcpamnem Numan B&mwan Sy;,cr@1~
10, Vidyadhidr Nagzu, Ialpux - |

CE Scarined with OKEN Seatiner
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Rajasthan State Pollution Control Board
Headquarter; 4, Institutional Area, Jhalana Doongti, Jaipur-302004
Phone: 0141- 2716804, 2716800  e-mail : member-secretacy@rpeb.nic.in

Helpline No. : 01412716877

T
e o o

Realstered Post/Email _
Ref. No, :F(P-222) Gen/RPCB/CPP/I28 -} Date:- 29092095

Al Building Construction Projects
(As per list enclosed)

Sub: - Compliarice of provisions of the Fly Ash notification dated 31.12.2021 issued by the Ministry of
Environmment Forest and Climate Change (MoEF & CC) & ifts subsequent amendments dated
30.12.2022 & 01.01.2024 (Copy enclosed).

Ref L. Fly Ash notification dated 31.12.2021 issued by the Ministry of Envirenment Forest and Climate
Change (MoEF & €C) & its'subsequent amendments dated 30.12.2022 & 01.01.2024.
2. This office letter dated 25.04.2023.

Madam/Sir,

In continuation to this office letter dated 25.04.2023, it is reiterated that the Ministry of Environment, Forest
and Climate Change (MoEF & CC), has issued notificaticn dated 31.12.2021 for utilization of ash generated from

 the Coal.or Lignite based Thermal Power Plants. Notification specifies responsibilities of various stakeholders.

As per B(8)of the said notification:-
“All building construction projects (Central, Staie and Local authorities, Govt. undertakings, other Govt. agencies
and all private agencies) located within a radius of 300 kms from a coal or lignite based thermal power plant shall
use ash bricks, tiles, sintered ash aggregate or other ash based products, provided these are made available at
prices not more than the price mentioned in the Schedule of Rates as specified by the Central Public Works
Department (CPWD) or Public Works Department (PWD) of the State coneerned or price of alternative producis,
ifnot mentioned in the Schedule of Rates”.

A list of Coal or Lignite based Thermal Power Plants is enclosed.

In view of the above, you are again advised to utilize ash bricks, tiles, sintered ash aggregate or other ash
based praducts for your projects/activities within a radius of 300 KM of Coal/Lignite based Thermal Power
Plants.

Yours sincerely,

Encl: As above

(Sharda Plat‘lp Sin oh)

Member Secretary /(/

Copy to following for information and necessary action :-

1. GIC, Building & Infrastructure to issue ditections to-all such other developers/Building projects/Colonizers.’

2. Regional Officer, RSPCB,
Hanumangarh/Bikaner/Jhunjhunu/Sikar/Alwar/Bhiwadi/Taipur(orth)/Jaipur(South)Kishang garh/Nagaur/
Bharatpur/Sawaimadhopur/J odhpur(Urban)/Imsalmer/ Balotra/Sirohi/Pali/ Udaipur/Kota/Bundi/
Chittorgarh/Jhalawar/Raj saimand/Banswara/Bhilwara/Behror/J a1pur(C1ty)/J odhpur(Rural) to issue directions
to all such other developers/Building projects/Colonizers under your ju tisdiction.

s
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Jai Miahal Palace

Hotel, (etm'ﬂ's (,h; U Na{,ar lamnpula“ ipurs o .
3. Chief Engineer »_(.Niﬂ, Public Works Depar tmmt Wegr, Jm Mahal Mlac'c

Palace Hotel, Kamala Nehru Nagar, Hasanpuua, Jaipur, ;
5. Chief Engineer (PMESY); Public Works Department, Ncar Jai Mahal Palace

« Hotel, KamalaNelhru Nagar, Hasanpura; Jajpur:

6. Managing Director, Rajasthan State Road Devclopmen’c & Cons‘srucimn

-~ Corporation L.TD, VREF4549; Jawahar Nagar Jaipars- 1+ - oo " f

7. Secretary, Local:Self Government, Rajasthan, Secretariat, Jaipur,
8. Director Cum Special S‘e'cretafy,' Lioeal Self Govcrmnent, @-3

2

* Residency; near Civil lines, Railway.ciossing, Jaipur, ..,

" 9. Chief Bngineet, Local Self Governmient, G-3, Rajmahal Resmency, near

-Civil inesy Railway orossing, Jalpur. .. .« v & g g e ot

10.Joint Secretary-I, Urban Development & Housing Dapa.rtment Seore’zarlat
Jadpin, | o :

tary-11; Urban, Developrient & Housing D epartment,Secmtamat
1pJaiPur- o e B My B 4 M, R \" REEN )

12.Chief Bunginesr, | Wrban . Pevelopment i & Housmg lepaftmeni,
NQYW+W V4, Hudeo Reglonal: Ofﬁce, Vidyut Marg, Jyoti, Nacrar, ngar PR
Ofﬁoe,ifalpur SR S - (L R ‘ ’

13, Comm:tssmner, Jaipur, Devclopment Author;ty,‘l{am Krshor Vyas Bhawan, '
Indra Girele; J aw,.,amrmm@hrua_.“v}a.;.ga Rambagh, Jaipt o

:1_:4 Commissioner;.. - Jodhpur: - DevelopraerityAiith
. Hospital; Ratanada, Jodhpir. |

15 Commissioner, Ajmer Developmient Authomy,

i A Ajmggr & Linah® W oM ow i B

Seanped-ith OKEN Scanner
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Aﬂenmesengaved in Construction activities/ ijecis
16. I—Iousmc Contoissionisr, Rejasthan IIousmg Board, Seefor 12, Mansarovqr
NewSmfranm Badhaipm” 0 7 oW a0 b em
17.Chief Ilngmeel-l Rajasthaty I—Iousm0 Bo#rd;- Sectm 12 Manserovat, Ney
' Sanganet RoadJaipur. 5. * e '
18.Chief Engineer- II Rajééthan Housisig' Board :Sector 12, Mansarovar ,New
Sancanel Road, Jaipur W W oG s ‘ ‘
19.Bxecutive Direttol; Rajasthau Urban Mmkmg “Water Sewerage and
I Tnfrashuetiive Cotporation’ Lnnlted GOR, Jaipur.” I
20Project Director, ~Rejasthan Urban - Infrastﬂl’cture» ;D,evebpmeﬁt,
“Progian,GOR Jaipur: ' |
21.Managing Director, Rajasthan. State Industiial D e’ve‘lopmenf and Tnvestment

Corpsiation; Udyog Bhawati; Tildk Marg Road; C:Scheme, Jaipur: -

) !D'iviéiéﬁaI.‘Raiiwajﬁ'I\}fén‘ad“er;hJ aipur/Jodbpr/Ajmer/K Gta/Bikarer.
23.Chief Engineer & Addltlonal Secretary, Water Resource. Depar“cment GOR,
fa[pu;_ Sl RS B R ‘. & UL e ke T SO

._24 Chief Engineer & Additional Secretaly, ‘Commaiid* Area Developmem
Iaxpur i , e &
25, Chlef Engineer Quahty Comrol Water Resouzce Department GOK Ia1pur
G ChlefEngmeer SWRPD/ERCP, Water Resoulce Department, GOR, I3 alpur
| BT, Chlef EngmeerRRB & WRPA,Water Resource Department GOR; .Taipur -

& PRy Chlef Engmeer Water Resource Department GOR, Kota,. " wyteisl

' : 29: Chlef Engmeer & DG IMTL, Water Resource'Departihent, GOR Kota:

. 30 ChiefEngmeer(Nonh),Water Resoulce Department, GOR, Hanummoarh

B Chlef Engmeer GNP, Water Resouroe Department rGOR, llkanel

: B2 C11lef]3n°meel (West) CommandA.r' “ Development Blk’ln&l‘ . o |
3iChief Briginieer, Watei Resoitios Departiient; @f@R:;Tthpmw oinihay,

glonal Officer, National Highway Amhomy

: ‘BlNIWmanqugar szen Road

of India; Rem@nﬂl thce

Jaishali. N'ig'tx J”uptu Vi ‘

35 Ch1ef Engmeer, Cenfr IP Blic Work Dcpmment Numan Bhwm, Sn,ctor- :
10, Vidyadhar Nagcu Tai pux | ~

Seanned with OKEN Seanter
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO.269 OF 2025

IN THE MATTER OF:
Association of Fly Ash Products Manufacturers (AFAPM) ....Applicant
Versus
Ministry of Environment, Forest & Climate Change & Ors. ... .Respondents
VYVAKALATNAMA

KNOW ALL to whom, these presents shall come that I/we Pratibha Singh, Respondent
No.18, the above-named do hereby appoint (hereinafter called the Advocate/s) to be my/our
Advocates(s) in the above-noted case, authorise him/them: -

SHIV MANGAL SHARMA and Saurabh Rajpal
Advocate for the Respondent No.18
D-291, 2" & 3" Floor,
Defence Colony, New Delhi-110024
Mobile: +91 70427 00133
Email: aagrajasthanlsc@gmail.com

To act, appear and plead in the above-noted case in this Court or in any other Court in which

the same may tried or heard and also in the appellate Court including High Court subject to fees
v separately for each court by me/ us. To sign file, verify and present pleadings, appeals cross-
objections or petitions for executions, review as revision, withdrawal, compromise or other petitions
{ - or affidavits or other documents may be deemed necessary or proper for the prosecution of the said
& g “case in all its stages subjects to payment of fees for each stage. To file and take back documents, to
%) - admit and/or deny the documents of opposite party. To withdraw or compromise the said case or
submit to arbitration any differences or disputes that may arise touching or in any manner relating to
the said case. To take execution proceedings. To deposit, draw and receive money, cheques, cash and
‘grant receipts hereof and to do all other acts and things which may be necessary to be done for the
progress and in the court of the prosecution of the said case. To appoint and instruct any other Legal
Practitioner authorising him to exercise the power and authority hereby conferred upon the Advocate
‘whenever he may think fit to do so and to sign the power of attorney on my/our behalf. And I/we,
Jundersigned do hereby agree to ratify and confirm all acts, done by the advocate or his substitute in
the matter as my/our own acts, as if done by me/us to all intents and purposes. And I/we undertake
that I/we or my/our duly authorised agent would appear in Court on all hearings and will inform the
Advocate for appearance when the case is called. And I/we undersigned do hereby agree not to hold
the advocate or his substitute responsible for the result of the said case. The adjournment costs
whenever ordered by the Court shall be of the Advocate, which he shall receive and retain for himself.

X
W
MH

> =

And I/we the undersigned do hereby agree that in the event of the whole or part of the fee
agreed by me/us to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the
prosecution of the said case until the same is paid up. The fee settled is only for the above case and
above Court. I/we hereby agree that once the fees, is paid. I/we will not be entitled for the refund of
the same in any case whatsoever and if the case prolongs for more than 3 years the original fee shall
be paid again by me/us.

IN WITNESS WHEREOF I/we do hereunto set my/our hand 1o these presents, the contents of
which have been understood by me/us on this /th day of October 2025.

Accepted subject to the terms of the fees.

G X

/ma ‘! . . 3
| ¢ -
amq e Pl AUSH

e X

Shiv Mangal Sharma and Saurabh Rajpal o
D/151/2000
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M Gma|l AAG Shiv Mangal sharma Govt. Of Rajasthan <aagrajasthan1sc@gmail.com>

Advance Service of the Reply on Behalf of Answering Respondent No. 18/State of
Rajasthan Persuant to the order dated 18.07.2025

1 message

AAG Shiv Mangal sharma Govt. Of Rajasthan <aagrajasthan1sc@gmail.com> Thu, Oct 16, 2025 at 1:21 PM

To: "lItem 1 : VK Shukla" <vkslawoffices@gmail.com>
Sir,

Kindly find attached herewith the Advance Service of the Reply on Behalf of Answering Respondent No. 18/State of
Rajasthan Persuant to the order dated 18.07.2025

SHIV MANGAL SHARMA
Additional Advocate General
Govt. of Rajasthan

Supreme Court of India
Mob:-9871068555, 7042700133

DISCLAIMER:
The information transmitted is intended only for the person or entity to which it is addressed and may contain confidential and/or
privileged material. Any review, re-transmission, dissemination or other use of, or taking of any action in reliance upon, this

information by persons or entities other than the intended recipient is prohibited. If you received this in error, please contact the sender

and delete the material from your computer.

@ OA 269 OF 2025 .pdf
17852K

https://mail.google.com/mail/u/0/?ik=aec9a83554 &view=pt&search=all&permthid=thread-a:r-891338017411661971&simpl=msg-a:r492375298190029...
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